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THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI AJIT
PANJA): () to (c) As per central excise
law, excise duty in respect of goods chargea-
ble on ad valorem basis is levied on the
wholesale price of the goods as determined
under section 4 of the Central Excises and

" Salt Act, 1944, or the rules made there-
under. As far as synthetic fabrics are
concerned, excise duty is levied at specific
rateg and, therefore, the gquestion of as-
sessing duty on the basis of retail price
does not arise.

(dy The excise duty rates on polyester
fabrics depend upon the value, weight,
width, composition and the sector produc-
ing or processing the fabrics, The rates of
doty on woven fabrics of polyester vary
. from nil to Rs. 30 per sa. metre depending
upon the factors mentioned above,

Jail Visitors Board’y visit to Tihar jail

1551. SHRI PAWAN KUMAR BAN-
SAL: Will the Minister oy HOME AF-
FAIRS be pleased to state :

(a) whethey the Jail Visitors Board visited
the Mental Cell of Tihar Jail recently;

(b) whether the members of the Board
came @cross cac:s where the inmates had
been detained therefor years together des-
pite the fact that they had been awarded
only minor sentences of imprisonment;

(¢) what are the details of the Board’s
observations; ang

(d) what action has been taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME 'AFFAIRS (SHRI
CHINTAMANI PANIGRAHI): (a) Yes,
Sir. A meeting of the Board of visitors
was held on 26-2-88 3t Mental Ward, Cen-
tral Jail Tikar, New Delhi.

" (b) and (c) The members of’ the Boarc.
examined 8 prisoners of the Mental Ward

who were lodged in the Central Jail, Tihar -

at different points of time. 5 patients had
been found to be fit for dischrage and
the members of the Board recommended
‘that after their legal release from the Jail,
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they should be sent to their homes or
some welfare Institutions. The remaijning 3
patients were not found fit for discharge
and the members recommended that after
their legal gischarge, they should be shif-
ted to Hospital for Mental Diseases,
Shahdara .

(d) Out of the 5 prisoners, who had
been recommended to be sent to  their
Homes/Socia] Welfare institutions, 4 have
been released from the jail and have been
sent to the Poor House, Kingsway Camp,
Delhi, as they were not in a position to
state the place where they would like to
go, The remaining ope prisoner, namely
Shri Munshi Pasi sjo Shri Bandha Pasi
had showed impulsive behaviour after
26-2-88 when his discharge was recom-
mended by the members of the Board and
therefore, he has beep sent to Hospital
for Menta] Diseases, Shahdars alongwith
the other 3 patientg who had been recom-
mended by the members of the Board
for sending to HMD Shahdar, for medi-
cal treatment|care. :

Payment to M/s. Snamprogetti

1552. SHRI PRAMOD MAHAJAN: Will
the Minister of FINANCE be pleased to
state:

(a) whether it is 5 fact that M/s, Snam-
progetti has been paid in Deutsche Mark
for technology know-how instead of Lira,
whereas Ttalian credit comes only in Lira;
and

(b) if so, what yre the reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AF-
FAIRS IN THE MINISTRY OF FIN-
ANCE (SHRI EDUARDO FALFIRO):.
(a) No, Sir.

(b) Does not arise, ,
Merger of Scindia Steam Navigation Com-
pany with Essar

1553, SHRT YASHWANT SINHA: Will
the Minister of FINANCE be pleased to
state:

(a) whether it ig a fact that an BExpert
Pane] has been set up to conmsider the
merger of the Scindia Steam Navigation
Company Limited with Bssar;



